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(For permission to file SLP and with prayer for interimrelief )
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For Petitioner(s) M. Raju Ramachandran, Sr. Adv.

M. E az Magbool , Adv.
M. Nakul Dewan, Adv.
M. Vi kash Singh, Adv.
M. Abhijit Sinha, Adv.
(SLP(C) ....CC No. 4850/ 2006)
M. P.P. Rao, Sr. Adv.
M. N. D. Nanavaty, Sr. Adv.

M. S. Udaya Kumar Sagar, Adv.



Bi na Madhavan, Adv.

Ms

M. Mtul Selat, Adv.
M. A Venayagam Adv.
Vg
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120
UPON hearing counsel the Court nmade the foll ow ng
ORDER
I.A. No.1l in SLP(C) ....CC No.4850/2006, application for perm ssion
file S.L.P., is allowed.
Thi s speci al | eave petition (SLP( O ....CC No. 4850/ 2006)

filed by

three students out of 23 selected candidates. The prayer in this S L.P. is to sta

the operation of the inmpugned judgnment and order dated 28.6.2006 passed by

the H gh Court of Qujarat at Ahnedabad rendered in Special Cvil Application

No. 12157 of 2006. It is also prayed to direct the respondents not to disturb the

adm ssions already given to the petitioners by the respondent no.4 Institute for

t he acadeni c year 2006- 2007 and to regul ari ze t he sane. St ay

further



pr oceedi ngs of Speci al Gvil Appl i cation No. 12157 of 2006 pendi ng

bef ore t he

H gh Court of Gujarat is also prayed for. Prayer (b) and (c) of para 8 of the

speci al | eave petition cannot be countenanced at this stage. We are, therefore,

not granting any relief insofar as it relates to prayer (b) and (c).

The ot her SLP(C) No. 10469/ 2006 was filed by K. M Shah

Dent al

Col | ege questi oni ng t he correctness of t he very same interim
er dat ed

28. 6. 2006 passed by t he Hi gh Court of Quj ar at at Ahendabad,
nder ed in

ord

re

Special Cvil Application no.12157 of 2006. The prayer in this S.L.P. is also to

be of same effect as in the other aforesaid special |eave petition

Contd. .. 3/-

The Hi gh Court by the inpugned order stayed the adm ssions granted

to t he concer ned students as per t he list Annexur e "G at page 10
th

amendnent and al so continued the earlier interimorder dated 26.6.2006. What

is challenged before us is only an interimorder. The wit petition is pending

and the pleadings are not conpl et e. It is submitted by M. P.P. Rao, |earned

Seni or Counsel for the petitioner, that the direction given by the H gh Court by

its interim order is contrary to the decision of this Court reported
2005( 6)
SCC  537. However, in our Vi ew, t hat is a mtter whi ch is to be

rgued and

decided by the High Court in the pending wit petition. W, therefore, request



t he Hon’ bl e Chi ef Justi ce of t he Hi gh Court to pl ace t he Speci al G vi
Appl i cation no. 12157  of 2006 before the Di vi si on Bench  for an expedi ti ous
di sposal, at any rate not later than two weeks fromthe date of conmunication of

our order. Both the parties are at liberty to file their additional documents and

pl eadi ngs and ot her submi ssi ons bef ore t he Di vi si on Bench. W request th
e

Division Bench to decide the matter within two weeks. We also nake it clear

t hat t he students who have al r eady been admtted cannot clam any equity
in

their favour, and their adm ssion shall be subject to the final outcome of the wit

petition.

In t he meant i e, t he interim order passed by t he Hi gh Court
shal |
remai n stayed.

Si nce we have ext ended t he time for di sposal of Wit petition

by t wo

more weeks fromthe date of receipt of the copy of the order, we also grant |eave

to Dental Council of India to extend the tine, if the circunstances so warrant.

Cont

The respondent nos.5 & 6 in Special Civil Application No.12157 of 2006

shal | i mpl ead t he sel ected students as respondents in their Wit petition.

Sel ected students are also at liberty to apply for inpleadnent.

The special |eave petitions are di sposed of accordingly.



Ofice shall furnish copy of the order to all t he parties and
al so

di spatch copy to the High Court of Gujarat immediately.

( A D Sharnma ) ( Phoolan Wati Arora )

Court Master Court Master



